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THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.
2. Amendment of section 4-A.

THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act No.
15 of 1955).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Passengers and Goods
Taxation (Amendment) Act, 2024.



2.  Amendment of section 4-A.—In section 4-A of the Himachal Pradesh Passengers and
Goods Taxation Act, 1955, in sub-section (1), for the words “Assistant Excise and Taxation
Commissioner or Excise and Taxation Officer incharge of the district”, the words, letters and signs
“Assistant Commissioner of State Taxes and Excise (GST/Allied Taxes) of the concerned
jurisdiction” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

Restructuring of the State Taxes and Excise Department has been carried out by the
Government vide notifications No. EXN-B(1)-1/2021 dated 19-01-2024, 29-01-2024 and 29-
08-2024 into two wings viz. Excise Wing and GST Wing.

Consequent upon the restructuring of the Department, the newly formed GST/Allied Taxes
wing has three tier structure (Headquarters-GST Zone-GST Circle) instead of old four tier structure
(Headquarters-Zone-District-Circle). As a result of it, the post of District in-Charge no longer
exists in GST Wing/Allied Tax wing structure, hence amendments in the Act are required in order
to align with the restructuring of the Department.

This Bill seeks to achieve the aforesaid objectives.
(SUKHVINDER SINGH SUKHU)
Chief Minister.
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—Nil—
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further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act No.
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